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335  rapers Laid

Bharat  Aluiniu  Co pany 
liited. Ne Delhi, or the year 
107874.

(ii)   Annual Report of the Bha
rat Aluiniu Co pany  li i
ted, Ne  Delhi, lor the  year 
197374 alon ith the Audited 
Accounts and the co ents  of 
the Co ptroller  and  Auditor 
eneral thereon.

Ttaced in Lirary see  No.  LT~ 
9898(79

(2) A copy of Notification No.
.S.K. 175(E) (Hindi and Enlish 
ersions) pulished in aette of 
India dated the 31st arch, 197 
akin certain  further  aend
ents to Second Scheduled to the 
ines and  inerals (Reulation 
and Deelop ent) Act, 1957, under 
su section (1) of section 28 of the 
said Act. f Utced in Lirary, Sec 
No. LT—93991753

Detailed De ands for rants ci in 
intnet for 19757

The Deputy inister  the inis
try of inance (Shri ati  Sushila 
Rohati):  I e to lay on the Ta
le a copy each of the Detailed De 
ands for rants (Hindi and Enlish 
ersion1?) of the folloin inistries 
for 19757: —

(1) inistry of inance

(2) inistry oi nduttiy  and 
Ciil Supplies

(3) inistry of Infor al on and 
Broadcastin

(4) inistry of Laour

(5) inistry of La, uioe and 
Co pany Affairs

() inistry of Steel ai ines

(7) inistry of Supply aid Re
hailitation

(8) Depart ent nf Atoic En
ery

(9) Depart ent of Space.

894 L ~8

f [laced in Lirary see No. LT—9400 
ffh
I

Apprenticeship  (A ot.)  Rules, 1975 
under Apprentices Act, 191

THE DE UT INISTER IN THB 

INISTR O LABOUR (SHRI BAL 

OVIND VER A): 1 e to lay on 

the Tale a copy of the Apprentice

ship (A end ent) Rules, 1975 (Hindi 

and Enlish ersions) pulished  in 

Notification No. R. 34 in aette 

of India dated the 15th arch, 1978. 

under su section (3) of section 37 

of the Apprentices Act, 191. [laced 

 Lirary. See No LT94075

CALLIN ATTENTION TO ATTER 

O UR ENT UBLIC I ORTANCE

Situation  arisin  out or Shki 
ou ri Desais  Decision to o osr

AN INDEINITE AST

12 02 hrs.

ra t: (if n:) 
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saying six,

■: MU. ■ SPEAKER: You got the con­
cession.

SHRI JYOTIRMOY BOSU:  2 ask
lor your ruling with regard to  Mr. 
Reddy's behaviour in the Mouse.

 ̂ WiWlA : 5STSW

% *mift  i

wwi  <$%*rr*r \ wt m

fS, *rrr ̂ w ̂  

srHf t

*ft 9REW : ? ?T

% TO | ?

MR. SPEAKER’: After all he Is there, 

«ft WCTC fffrtt : TOTST

iifiMr, * tftfm  » sr t

m r $m, m w t 

m*rJf ̂ **r1nc$%*??T«rrf%»p[ 

*r?ft  f i

MR. SPEAKER; He vtt on fi« 
way.

SHRI SHYAMNANDAN MISHRA; 
Nobody saw him anywhere In Gie 
House at that time,

t« m« ftgiO imM  ! Wfs

‘itff'jpfr

here.

PROF. MADHU  DANDAVATE 
(Rajapur): A copy of the statement 
is not available.

MR. SPEAKER: There is no state* 
ment with me.

SHRI K. BRAHMANANDA  RE­
DDY: Can I make the statement?

SHRI K. S.  CHAVDA  (Patan): 
It should have been circulated ean- 
lier. This is a matter of very ser­
ious and urgent nature. The conven­
tion is being violated.

SHRI JYTIRMOY BOSU; Let the 
calling attention be postponed  till 
4 o'clock. Let the statement be cir­
culated and let us read it before it is 
take up.

irwrer

tft, t  % sratrc vr *m?r tot

f, wfPr s* * rfmii ̂  mw* pnr 

f, ft aRRf«r  fwrr %: I 

mn *m %% ( wr) *

WT8T «̂ ar,  *FT?T̂?9Fr # m%

ftanm % to W

■ ■ ■ $?ir*r fimm', t

:::

■ kasf .:

mond Harbour) ; On a point  order. 
This morning you told me during the 
«««»tion hour that there were  no 
concessions for late comers.  This 

you have *on# on  record

J'Deputy Home .--l̂:-.'
the House, " /Herepresents t&e' $|<Sine ̂ ̂̂:
'' Minister  '■■ 

the Jttmaonni;.
FAIRS (SHRI K. BRAHMANANDA 
REDDY); I am sorry I am late by 
two or three minutes. Even so* my 
colleague, the Deputy Minister wav
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(N  tor sflpffr  
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S  INDRAIT UTA (Alipore) 

Before it is taken up, copies of the 

etatent should e ade aailale at 

 to tfeoee e ers hose naes 

appear here.
i
S? 
  SH A NANDAN ISHKA:

 shoold e ilen to all those ho

 a

SHRI INDRA1T UTA: I do not
ind.

Up till no the ini u conen
tion has een that the fie eers, 
hose naes appeared in the list, ol 
adance copy of the stateent. I a 
orried ecause once e allo this 
procedure, this ill eco e a prece
dent and in future for the   other 
Callin Attention Notices the a e 
thin ill happen. Therefore, I th
ink Shri yotir oy Bosu has ade a 
sensile su estion for once. It ay 
e postponed till 4 O Clock.

Hr r rafrft :  VTST 

VT 0 faT   fa?  TT?T

unftr   . frr ft re sst 

iflpf ft f  sfrnrr rrn 1 4K 

an     if  r

t 1 ftfW  rf   nrr trri 

r   t 3ft rt ft ft   Tpr far 

TOTT  ITfp 

arTT    ?rt   nr  f

T4 r r i r t  srr trr 5nf

5 T pp t I Srftof 4 i

r  ptt   frr orrcr i

SHRI OTIR O BOSU: At 120 
Shri Desai ould e eained  y 
the doctors. ro the latest ulletin 
e shall kno ho uch eiht he
has lost till today. So, fro   that
point of ie also, it is eter that
e ait till 4 0 Clock.

SHRI SH A NANDAN ISHRA: 
ay I ake one su ission?  The 
for in hich the Callin Attention 
otion hast een aditted s of a 
restricted nature. any of us hae 
ien notices of callin attention o
tions and they also relate to the de 
aend for the reocation of the eta 
erency. This for s one of the t 
portant de ands of the onle e
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[Shri Shya Nandan lsra

er Shri orari Desai, as indicated 
ia his letter to the ri e inister. 
So, it is our hope that the hon. i, 
ister of Ho e Affairs ill refer also 
to the de and for the reocation of 
the e erency, and the oer of the 
otion, Shri Vapayee, too ould e 
alloed to refer to that point, hen 
he akes his o n oserations.

SHRI VASANT SATHE  (Akola): 
Sir, you ill recall that yesterday 
on the reuest oi y opposition fri
ends, I acco odated the y say
in that y short notice  uestion 
could e postponed, if the  Callin 
Attention Notice as to e taken u 
in this House today.  No, if  the 
poned till 40 Clock, y short notice 
uestion  can  e  taken up. Why 
should I e depried of y  short 
notice uestion?

SHRI  K. DEO  (Kalanandi): 
y su ission  tins reard is that 
the entire country is eercised oer 
the health of Shri orari Desai. A 
edical ulletin is ein issued  on 
the health of Shri Desai daily.  I 
ould reuest the oern ent that 
a copy of the ulletin should e pla
ced in thp lirary so that e can et 
the latest inforation residin the 
health of Shri Desai.

 fa t ft   

ifr,  frt t ifrrrft  t

f? t fr f rr   sfr k 
R, S EAKER: As you kno. here 

i no such rule aout supply of ad
ance copy of the stateent. But e 
hae een folloin this  practice. 
Wc hae also folloed the practice 
that in case, due to so e difficulties, 
the copy as not supplied in adance, 
 ould e askin  the inister to 
read it out in the House.

SHRI SE HI AN Ku akona): 
What is the difficulty? Let hi e
plain.

SHR INDRAIT UTA  lease 
do not start a ne procedure affectin 
Use rihts of e ers on all Callin 
Attentions.

SHRI SHA NANDAn  ISHRA. 
We cannot o y the eceptions that 
you hae  alloed in the  House. 
We hae to follo the practice that 
e hae een folloin.

R. S EAKER:  Afl for the ote, 
it is there.  As for the practice of 
layin it or readin it out, that is 
also there.  Shri ishra says  that 
there can e eceptions in  so e 
cases, to hich I hae no o ection, 
ut 1 ould like to hear fro the 
Ho e inister hat he has to say, 
hat ti e ould cuit hi.

SHRI K. BRAH ANANDA REDD: 
I hae no o ection if you are pleased 
to take it up at 4 p to.

R  S EAKER:  Let it e S O
Clock.

SO E HON  E BERS:  No.

SHRI K S. CH.AVDA  Why not
4 O Clock

SHRI    .   AVALANKAR 
(Act edaad): Three O Clock.

R S EAKER: I ery uch ant 
to e here hen he akes the state
ent, ut at 4 O Clock the  Soiet 
deleation people ho arried this 
ornin aie callin on e, and I a 
iin tea  Either fi it at 3 O Clock 
or...

SO E HON. E BERS  es.

R. S EAKER: Then, ho knos 
you ill finish y 5.30.

SHRI TLOO OD  (odhra): 
To O Clock

R. S EAKER:  Why not to   
little ore enerous.  Let it e aft 
8 p. .

SO E HON. E BERS:  No, Sir.
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R. S EAKER: Tfee stateent has 
already co e, ut   is a it late 
no. I reuest you to hae it  at
5 O Clock, If you do not aree, let 
it e at 4 0 Clock. Then I ill not 
e ale to hear you.

SHRI K BRAH ANANDA REDD: 
I Hae no o ection een if at 3 p..

SHRI  K DEO: What happened 
to y reuest aout the edical ul
letin reardin orari Bhaf health?

R. S EAKER:  That you  (hae 
asked in the Callin Attention. That 
as decided yesterday, and that  is 
eactly the sae thin hich has 
co e today.

So, it in e taken up at 3 O Clock.

12.17 hr

UBLIC  ACCOUNTS  CO ITTEE 
B tnuD and roRT sncra Report

SHRI OTIR O BOSU:  (Dia
ond Harour): I e to present the 
Hundred and fortysith Report of 
the ulic Accounts Co ittee  on 
the Report of the Co ptroller  and 
Auditor eneral of India for the year 
107278, Union oern ent (Defence 
Serices) —arar0ph , 8, 9, 12 13
and 19.

1. 17 n.

STATE ENT RE: CORRECTION O 
ANSWER TO  No  141  DATED 
27TH EBRUAR, 1975 RE. DUR A 

UR STEEL LANT

THE INISTER U STEEL aND 
INES  (SHRI   CHANDRAIT 
ABAV):  A soon as the e atfcn
proceedins of the Lok Saha for the 
27th eruary, 1975 ere receied in 
the Depart ent for scrutiny, it as 
noticed that certain inaccuracies had 
oec red in the ans ers ien y e 
to flU fa entery uestions  relatin 
iiatdk Saha Starred uestion No. 
U ans ered on the 27th eruary, 

   These had to e eained ith
 reference to the concerned old records 
d  Wa aot possile to ytke this

correction stateent earlier in ie 
of the ti e taken in checkin up the 
records and ue to tlie interenin 
holidays.

While  anserin  supple entary 
uestions to the aoe  entioned 
uestion, I had stated in connection 
ith the responsiility for the poor 
aintenance of the cokc oen at
teries as follos:—

One r. R. K. Chatter,?ee a? 
orkin there first as  Assistant 
eneral Superintendent and  then 
as eneral  Superintendent  and 
then as eneral anaer, We fi
ed the responsiility on hi.  He 
an de oted.  Later on he ade 
a representation aainst that ut 
ulti ately he had to leae 
plant 

The aoe stateent did  not e
plain the correct position  The posi
tion is that oern ent decided that 
Shri R. K. Chatteree ho had func
tioned as Assistant eneral Superin
tendent and then as eneral Superin
tendent and as orkin as eneral 
anaer at the ti e of su ission of 
the ande Co ittee report, should 
ear the fullest share of responsii
lity.  Accordinly his serices ere 
dispensed ith

I had entioned in anser to ano
ther supple entary uestion  Action 
is ein taken to co plete the  re
uildin of the coke oen attery as 
uickly as possile  The correct posi
tion is that coke oen attery No 1 
has already een reuilt  Batterie 
Nos 2 and 3 are to e re uilt accord
in to a phased prora e.

1220 tors.

ATTER UNDER RULE 377

o ern ent aii f to i. acan

cies in the Hi h Corns and Sth e  

Court

u ( tar):  


